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DISTRICT: DIMA HASAO 

IN THE COURT OF S.D.J.M, MAHUR, DIMA HASAO. 

   CASE NO: GR No. 223/2017  

U/S. 417/419/420/468/34 of IPC  

State of Assam 

       V/S 

1. Sri Haibuaneing Nriame and  

2. Ajit Das 

 

PRESENT:    Jafar Md. Azizul Karim Tapadar, AJS 

    Wednesday, the 30th day of October, 2019 

 

APPEARANCE: 

For the State:    Ld. APP  

For the Accused:   Ld. Advocate Dayamani Singh & A.A. Laskar. 

  

Date of Evidence: 09/07/2018, 21/08/2018, 04/10/2018, 31/07/2019, 

19/09/2019  

Date of Argument:   21/10/2019 

Date of Judgement:  30/10/2019 

 

 

     JUDGEMENT 

 

1. The FIR has been lodged by informant Insp. Nayanmoni Singha on 

22/12/2017 before the Officer In-Charge Mahur PS stating inter-alia that 

during investigation of Maibang P.S. Case No.32/2017 U/S.448/387/507 

of IPC it has came to light that one Haibuaneing Nriame has been 

collecting Airtel SIM Cards in the name of different customers by cheating 

by impersonation from the distributor of Airtel SIM Cards viz. Firaj 

Langthasa, since 2016. The accused is providing the Airtel SIM cards 

fraudulently and by cheating, forgery and provided some SIM cards to Ajit 

Das for selling illegally for illegal purposes by bad elements. Accused 

Haibuaneing Nriame in this case fraudulently collected Airtel SIM 

No.8473863702 by cheating by impersonation of Pauramsuale Zeme and 

by forgery provided the same to somebody after activating the same from 

his Nokia Mobile hand set bearing IMEI No.354600059957893 in 

demanding money from different businessman of Maibang Police Station 

Area.  

Hence the case. 
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2. On receipt of the FIR on 22/12/2017, case has been registered vide 

Mahur Police Case No. 17/2017 dtd. 22/12/2017, U/S. 

417/419/420/468/34 of IPC and after completion of investigation, charge 

sheet no. 02/2018 dtd. 28/02/2018 has been submitted U/S. 

417/419/420/468/34 of IPC against the accused persons viz. Haibuaneing 

Nriame and Ajit Das. 

 

3. During the proceeding of the case, accused persons have appeared 

before the court and relevant documents were furnished to accused 

persons Haibuaneing Nriame and Ajit Das under section 207 of Cr.P.C.  

On perusing the materials available on record prima facie case U/S. 

417/419/420/468/34 of IPC has been found against the accused persons 

and accordingly formal charge has been framed against them under 

aforesaid section of law. 

Content of the charge has been read over and explained to the accused 

persons to which they pleaded not guilty and claimed to be tried. 

 

4. During trial Prosecution has examined 5 witnesses viz. Moni Kanta Singha, 

as PW.1, Sofiqul Islam as PW.2, Pauramsuale Zeme as PW.3, Insp. 

Nayanmoni Singha, the informant as PW.4, Insp. Domborudhan Gogoi, 

the I/O as PW.5 and submitted documents viz. Exhibit.1, Exhibit.2, the 

seizure lists & Exhibit.3, the FIR & Exhibit.4(1), 4(2), 4(3), 4(4), 4(5), 4(6) 

& 4(7) are the customers application forms obtained from the CDR Branch 

of SP Office, Haflong. 

The statement of defence of accused persons U/S. 313 CrPC have been 

recorded on the basis of the evidence on record. 

The defence side adduced evidences of 2 witnesses viz. Sujit Das as DW.1 

and Sushil Das as DW.2 but did not submit any document. 

POINTS FOR DETERMINATION 

5. Whether accused persons Haibuaneing Nriame and Ajit Das in furtherance 

of their common intention have obtained SIM Cards in the name of 

different persons cheating the mobile SIM card issuing authority (AIRTEL) 

respecting to which informant has lodged the FIR on 22/12/2017 and 

while obtaining those SIM cards you have pretended those persons one of 

whom is pauramsuale Zeme and fraudulently and dishonestly induced 

Airtel Telecom Authority to deliver those SIM cards to you and by means 

of deceiving by way of cheating got those SIM cards delivered to you and 

in doing so you have used forged documents standing in the name of 

others intending to cheat  and thereby accused persons have committed 

an offence punishable U/S. 417/419/420/468/34 of IPC?  

 

6. I have heard arguments of both sides and carefully examined the 

evidence on record and came to the conclusion as mentioned under. 
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DISCUSSION on EVIDENCE, DECISION, and REASON THEREOF 

7. PW.1, Moni Kanta Singha during his examination in chief deposed that he 

knows the accused persons and the informant. 

That in the year 2017 on a certain day (which date he doesn’t recollect), 

a few numbers of SIM have been seized from the accused persons. 

That he has put his signature on the seizure list prepared vide Exhibit.1. 

Exhibit.1(1) is his signature.   

 

During cross-examination PW.1 deposed that he doesn’t remember the 

number of the SIM cards seized at the relevant time of seizure. 

PW.1 denied the suggestion that he has put his signature on the seizure 

list by which only one Nokia Mobile handset was seized. 

That mobile handset was seized from the accused Haibuaneing Nriame. 

That accused Ajit Das was arrested on reference by the aforesaid accused 

Haibuaneing Nriame. 

That he doesn’t remember whether any SIM card(s) was/were seized 

from Ajit Das or not.   

 

8. PW.2, Sofiqul Islam, during his examination in chief deposed that he 

knows the accused persons and the informant. 

That the occurrence took place in the year 2017 on a certain day and at 

the time of occurrence a few nos. ( 5 to 6 ) of duplicate SIM were seized 

from Mahur Bazar from the accused Ajit Das. 

That seizure of the SIM was done by Addl. SP in their presence. 

SIM cards were seized vide Exhibit.2 and Exhibit.2(1) is his signature. 

In Exhibit.1 he has put his signature vide Exhibit.1(2).    

 

During cross-examination PW.2 deposed that he did not see the seizure of 

any mobile handset. 

That he doesn’t recollect how many signature he has put in the seizure 

list. 

That he doesn’t recollect the date, month and the year of putting his 

signature in the seizure list. 

That the seizure list was prepared at Mahur PS. 

That he personally recovered the SIM cards and at the instruction of the 

IO, he has put his signature on the seizure lists. 

That he has put his signature in presence of the accused. 

That he cannot say whether signature of the accused persons were 

obtained by the IO while seizing the seized articles. 

That he cannot say whether the SIM cards were active or not. 

That IO did not examine him in connection to this case. 

That he doesn’t know the details of the case. 
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That Addl. SP has not seized the mobile and SIM cards but by the IO, SI 

D. Gogoi.  

  

9. PW.3, Pauramsuale Zeme, during her examination in chief deposed that 

she knows the accused but doesn’t know the informant. 

That the occurrence took place in December 2017 on a certain day. 

That she has given her voter ID, Birth Certificate and Passport to the 

accused for obtaining PAN Card. 

That accused then handed over her PAN card by obtaining from the 

concerned authority. 

 

During cross-examination PW.3 deposed that she has handed over the 

documents to the accused only for the purpose of obtaining PAN card 

which she has already received.  

 

10. PW.4, Insp. Nayanmoni Singha, the informant during his examination in 

chief deposed that he knows the accused persons. 

That on 22/12/2017 he lodged the FIR before the O/C, Mahur PS against 

2 persons viz. H. Nriame and Ajit Das for providing Airtel SIM cards 

No.8473863702 to some unknown person through which extortion 

demands were given to various Businessman, Contractor of Maibang. 

That during investigation of Maibang PS case No.32/2017 

U/S.448/387/507, it was found that accused Haibuneing Nriame has 

fraudulently collected the Airtel SIM No.8473863702 by cheating by 

impersonation of Pauramsuale Zeme and was activated by his Nokia 

Handset bearing IMEI No.354600059957893. 

That accused Nriame was indulged in providing fake SIM cards to one Ajit 

Das of Mahur Bazar for selling for illegal purpose to bad elements.   

That Exhibit.3 is the FIR. 

Exhibit.3(1) is his signature.   

 

During cross-examination PW.4 deposed that the SIM cards handed over 

the accused Haibuaneing Nriame to Ajit Das were not found to be used in 

any purpose in connection to this case. 

That he cannot say whether the SIM cards seized from Ajit Das were 

active or not at the relevant time of seizure. 

That the SIM card No.8473863702 has been activated from the Nokia 

mobile handset having IMEI No.354600059957893 and the same mobile 

was recovered from the possession of Haibuaneing Nriame. 

That Haibuaneing Nriame could not tell to whom he has delivered SIM 

card No.8473863702. 

That Haibuaneing Nriame has verbally informed him that he is an Aitrel 

retailer.  

That Pauramsuale Zeme on being asked informed that for obtaining PAN 

card she has once handed over her documents to H. Nriame. 
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That he has lodged the FIR against H. Nriame as he couldn’t give any 

satisfactory reply regarding disbursing of SIM No.8473863702 to the 

person concerned.  

    

11. PW.5, Insp. Domborudhan Gogoi, the IO, during his examination in chief 

deposed that on 22/12/2017 he was posted as O/C Mahur PS and at that 

time O/C maibang PS Nayanmoni Singha lodged the FIR. 

That case was registered on the FIR and he himself took up the 

investigation. 

That he has recorded the statements of the complainant. 

That the informant at the time of lodging FIR also brought the accused 

along with him at the PS. 

That he recorded the statement of the accused persons. 

That the mobile which was used for activating the SIM card was seized. 

That 4 nos. of Airtel SIM and cover of one SIM card have been seized 

from the possession of Ajit Das. 

That he examined the seizure witnesses. 

That he recorded the statement of Pauramsuale Zeme who stated that 

she has handed over documents to accused H. Nriame for obtaining PAN 

card. 

That he has obtained the names of the persons in whose name the 4 

seized SIM cards and cover of SIM card were subscribed through the CDR 

Branch of SP Office, Haflong. 

That at the time of interrogation accused Nriame confessed his guilt of 

obtaining SIM cards. 

Exhibit.1 & 2 are the seizure lists. 

Exhibit.1(3) and 2(2) are his signatures. 

Exhibit.4(1), 4(2), 4(3), 4(4), 4(5), 4(6) & 4(7) are the customers 

application forms obtained from the CDR Branch of SP Office, Haflong of 

which Exhibt.4(1) was obtained by O/C Maibang PS. 

That on completion of the investigation he has submitted the charge 

sheet.   

 

Cross on behalf of accused H. Nriame 

 

During cross-examination PW.5 deposed that he received the FIR from 

O/C Maibang PS. 

That in the FIR name of two accused persons have been mentioned. 

That accused is a retailer of Airtel SIM cards. 

That he has not verified from the distributor whether Pauramsuale Zeme 

has herself applied for the SIM card or not. 

That he did not get the confessional statement of the accused recorded. 

That Except the SIM cards lying in the name of Pauramsuale Zeme 

remaining all seized SIM cards were not active. 
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That he did not record the statements of Distributor of Airtel SIM in 

connection to this case. 

PW.5 denied the suggestion that Pauramsuale Zeme herself applied for 

the SIM and obtained the same through the accused H. Nriame. 

 

Cross on behalf of accused Ajit Das 

 

During cross examination PW.5 deposed that in the FIR name of the 

accused Ajit Das is mentioned. 

That except then recovery of 4 SIM cards from accused Ajit Das there is 

no incriminatory materials found against him. 

That SIM cards recovered from Ajit Das were not active. 

That except the instant case there was no other case lying against 

accused Ajit Das during his period at Mahur PS. 

PW.5 denied the suggestion that accused Ajit Das has n connection at all 

in this case.    

 

12. DW.1, Sujit Das, during his examination in chief deposed that he knows 

the accused persons but doesn’t know the informant. 

That accused Ajit Das has electric shop at Mahur Bazar situated near his 

Pan shop. 

That accused Ajit Das doesn’t do any business of mobile SIM or mobile 

recharge. 

That about 2-3 years back Ajit Das told him that one Nriame has kept 3-4 

SIM cards in his shop which he shall take later but Nriame did not come 

to collect the same. 

That he suggested Ajit to throw those SIM cards but Ajit told that Nriame 

may come to collect the same and if he throws the same he shall become 

answerable to Nriame.   

That 3 – 4 days later he learnt that Ajit Das was arrested by Police in 

connection to those SIM cards. 

 

During cross-examination DW.1 deposed that he has heard that SIM and 

recharge cards were seized by police from Ajit. 

DW.1 denied the suggestion that Ajit never talked to him about keeping 

of a few SIM cards in his shop by one Nriame. 

DW.1 denied the suggestion that in order to save accused Ajit Das he is 

deposing falsely.  

 

13. DW.2, Sushil Das in his examination in chief deposed that he knows the 

accused persons. 

That his shop is adjacent to the shop of accused Ajit Das. 

That he has heard that Nriame has kept 3-4 SIM cards in the shop of Ajit 

Das. 
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That about 1 month later police came looking for those SIM cards and 

took the same from the shop of Ajit Das. 

That at that time police also took Ajit Das with them. 

That for 3 days he was kept at Mahur PS lockup and thereafter sent to 

Haflong. 

That Ajit Das has electric accessories shop. 

That Ajit Das doesn’t do business of SIM cards. 

That he has saw those SIM cards at police station which were in seal pack 

not activated. 

That police has falsely arrested Ajit Das without his involvement in any 

crime. 

 

During cross examination DW.2 denied the suggestion that Nriame has 

not kept any SIM card in the shop of Ajit Das. 

DW.2 denied the suggestion that he is deposing falsely to save accused 

Ajit Das. 

 

14. On careful scrutiny of the record it is observed that prosecution case as 

alleged in the FIR is that while investigating in Maibang P.S. Case 

No.32/2017 U/S.448/387/507 of IPC it has came to light that accused 

Haibuaneing Nriame has been collecting Airtel SIM Cards in the name of 

different customers by cheating by impersonation from the distributor of 

Airtel SIM Cards viz. Firaj Langthasa, since 2016. The accused is providing 

the Airtel SIM cards fraudulently and by cheating, forgery and provided 

some SIM cards to Ajit Das for selling illegally for illegal purposes by bad 

elements. Accused Haibuaneing Nriame in this case fraudulently collected 

Airtel SIM No.8473863702 by cheating by impersonation of Pauramsuale 

Zeme and by forgery provided the same to somebody after activating the 

same from his Nokia Mobile hand set bearing IMEI No.354600059957893 

in demanding money from different businessman of Maibang Police 

Station Area.  

 

In the instant case in order to prove the FIR story prosecution 

side adduced the evidences of 5 nos. of PWs. PW.1 & PW.2 are 

the seizure witnesses, PW.3 is an independent witness, PW.4 is 

the informant(Police Officer) & PW.5 is the I/O. 

 

The prime allegations were that accused persons have 

committed cheating by impersonation by forging the documents 

and deceiving the telecom (Airtel) department to deliver SIM 

Cards obtained in the name of different persons one of such 

person being PW.3 Pauramsuale Zeme.  

 

The most important points to be determined in this case are viz. 

proving of seizure as alleged against the accused persons, 
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involvement of accused persons in obtaining SIM Cards by 

impersonating others and forging of the documents in context 

thereto and answer to these points will determine the fate of the 

prosecution case. 

 

Now  on going through the evidence of PW.1 it is found that  he 

has deposed that at the relevant time of occurrence a few 

numbers of SIM Cards have been seized from the accused 

persons vide Ext. 1 wherein he has endorsed his signature as a 

seizure witness. On going through the content of Ext.1 it is found 

that through the same one Nokia Mobile handset has been 

seized. PW.1 at the time of his cross-examination denied the 

suggestion that he has put his signature on the seizure list 

through which only one Nokia Mobile handset was seized. The 

evidence of PW.1 as described above reflects that he is 

conversant with seizure of SIM Cards only which he has 

witnessed but not about the seizure of any Nokia Mobile 

handset. However seizure list marked as Ext.1 speaks otherwise 

which shows seizure of one Nokia Mobile handset only but 

nothing about the seizure of any SIM card(s). Thus it appears to 

the court that PW.1 is ignorant about the content of Ext.1(the 

seizure list) which automatically implies that evidence of PW.1 is 

insufficient and contradictory to prove seizure list marked as 

Ext.1. PW.2 deposed that in Ext.1 he has put his signature vide 

Ext.1(2). However at the time of cross-examination PW.2 

specifically admitted that he has not seen the seizure of any 

mobile handset. Thus from the evidence of aforesaid seizure 

witnesses, Ext.1 seizure list has not been duly proved which in 

turn means not proving of seizure of Nokia Mobile handset 

bearing IMEI No. 354600059957893, from the possession of the 

accused Haibeuaneing Nriame. 

 

PW.2 deposed that at the relevant time of occurrence 5-6 nos. of 

SIM Cards have been seized from accused Ajit Das at Mahur 

Bazar by Ld. Addl. SP in their presence vide Ext.2 & he has put 

his signature thereon vide Ext.2(1). At the time of his cross-

examination he deposed that he personally recovered the SIM 

Cards and at the instruction of I/O he has put his signature on 

the seizure list. PW.2 at the time of cross-examination again 

made a statement that Addl. SP has not seized the mobile and 

the SIM cards but by the I/O SI D. Gogoi. These aforesaid 

evidence of PW.2 indicates that at the time of seizure he was 

present at the spot and witnessed the seizing of SIM Cards  vide 

Ext.2. However at the time of his examination in chief he 

asserted that Ld. Addl. SP has done the seizure but at the time of 
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his cross-examination he stated otherwise asserting that seizure 

of mobile and SIM Card has not been done by Ld. Addl. SP but by 

the I/O. Thus it appears to the court that evidence of PW.2 as a 

witness of seizure is shaky and not absolute which can be 

resorted to without any doubt, as because being a police 

personnel PW.2 can without any doubt differentiate between his 

superiors i.e. an Addl. SP &  a Sub-Inspector. Thus seizure of SIM 

Cards vide Ext. 2, has not been duly proved against the accused 

persons beyond reasonable doubt as appears to the court. 

 

The main gist of the instant case has initiated and go around the 

SIM Card bearing no. 8473863702 in context to which the FIR 

has been lodged by the informant Inspector Nayan Moni Singha 

while investigation is proceeding in connection to Maibang PS 

case no. 32/2017 U/S. 448/387/506 of IPC. 

The informant/ PW.4 at the time of his examination reiterated 

the FIR story and corroborated the same. PW.4 deposed that FIR 

was lodged against H. Nriame and Ajit Das for providing Airtel 

SIM cards No.8473863702 to some unknown person through 

which extortion demands were given to various Businessman, 

Contractor of Maibang & during investigation of Maibang PS case 

No.32/2017 U/S.448/387/507, it was found that accused 

Haibuneing Nriame has fraudulently collected the Airtel SIM 

No.8473863702 by cheating by impersonation of Pauramsuale 

Zeme and was activated by his Nokia Handset bearing IMEI 

No.354600059957893. Accused Nriame was indulged in 

providing fake SIM cards to one Ajit Das of Mahur Bazar for 

selling for illegal purpose to bad elements. PW.3, Pauramsuale 

Zeme deposed that she has given her voter ID, Birth Certificate 

and Passport to the accused for obtaining PAN Card. Accused 

then handed over her  PAN card by obtaining from the concerned 

authority. Firstly the seizure of Nokia Mobile handset bearing 

IMEI no. 354600059957893 from the possession of accused 

Haibuaneing Nriame has not been duly proved. Even if the 

seizure of aforesaid Nokia Mobile has had been proved against 

the accused then the second point remain to be proved is that 

whether that particular mobile handset has been used for the 

purpose of activating SIM Card bearing no. 8473863702. Every 

Telecom Department maintains records in their respective Data 

Grid wherein IMEI No. of each and every mobile phone using a 

SIM card or used for the purpose of activating any particular SIM 

card remain recorded and as such the record of aforesaid SIM 

card in question must have been readily available with Airtel 

Telecom Department. The allegation of informant regarding 

using of Nokia Mobile handset bearing IMEI no. 
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354600059957893 has not been corroborated by any 

documentary proof as required. As such it remained doubtful as 

to whether aforementioned Nokia Mobile handset has infact 

been used to activate SIM bearing no. 8473863702.  

The prosecution side has submitted 6 nos. of photocopies of 

Subscriber Application Forms vide Ext. 4(1), 4(2), 4(3), 4(4), 

4(5), 4(6) & 4(7) by obtaining from the CDR Branch of SP office 

Haflong, as stated by PW.5/IO at the time of his evidence. On 

going through the contents of aforesaid exhibits it has been 

found that  Ext.4(1) is the copy of Subscriber Application Form 

(Airtel) of Pauramsuale Zeme & remaining application forms are 

in the names of Pinku Rabha, Nilotpal Roy, Rushna, Rabindra 

Bordoloi & Nalini Bala Rabha respectively. On further scrutiny of 

the aforesaid application forms it has been found that there are 

seal and signatures of Distributor & Spoke Officer of Bharati 

Airtel Limited. However in Ext. 4(4) & 4(5) there are no such 

seals & signatures. Undoubtedly the prosecution side vide 

Ext.4(6), Ext.4(5), Ext.4(7), Ext.4(2) & Ext.4(4) has submitted 

the application forms respecting the Airtel SIM Cards seized vide 

Ext. 2 seizure list, however neither the Distributor of aforesaid 

SIM Cards or the Authorized Signatories of Bharti Airtel Limited 

or any of those persons have been brought before the Court who 

could have specifically stated that whether those application 

forms have been submitted by the person concerned or 

fraudulently by the accused. Similarly in respect of SIM Card 

bearing no. 8473863702 none of the authorised signatories of 

Bharti Airtel Limited has been examined to verify as to whether 

application form of Pauramsuale Zeme was fraudulently and by 

forging of document has been submitted by the accused   

Haibuaneing Nriame. 

 

Thus involvement of the accused persons whether it may be 

regarding forging of documents for obtaining SIM Cards by 

deceiving the SIM Card issuing authority or cheating by way of 

impersonation, couldn’t have been duly proved by the 

prosecution beyond reasonable doubt. 

 

Hence on the basis of the above discussion it is concluded that 

prosecution has failed to prove the guilt of the accused 

Haibuaneing Nriame and Ajit Das as alleged U/S. 

417/419/420/468/34 of IPC beyond reasonable doubt.  

 

15. Thus the accused Haibuaneing Nriame and Ajit Das are acquitted from 

the charges of offence punishable under section U/S. 

417/419/420/468/34 of IPC and are set at liberty forthwith. 
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Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 30th day of October, 2019. 

 

 

 (Dictated by) 

Jafar Md. Azizul Karim Tapadar 

S.D.J.M., Dima Hasao                 Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 
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APPENDIX 

 

1. Witness for Prosecution 

1. PW.1: Moni Kanta Singha.  

2. PW.2: Sofiqul Islam. 

3. PW.3: Pauramsuale Zeme.  

4. PW.4: Nayanmoni Singha & 

5. PW.5: Insp. Domborudhan Gogoi, the IO.  

 

2. Witness for Defence 

1. DW.1: Sujit Das & 

2. DW.2: Sushil Das. 

 

3. Court Witnesses 

NIL 

 

4. Prosecution Exhibits 

1. Ext.1 is the seizure list. 

2. Ext.1(1) is the signature of seizure witness Moni Kanta Singha. 

3. Ext.1(2) is the signature of seizure witness Sofiqul Islam. 

4. Ext.1(3) is the signature of Insp. Domborudhan Gogoi, the IO 

5. Ext.2 is the Seizure List.  

6. Ext.2(1) is the signature of Sofiqul Islam. 

7. Ext.2(2) is the signature of Insp. Domborudhan Gogoi, the IO. 

8. Ext.3 is the FIR. 

9. Ext. 3(1) is the signature of Insp. Nayanmoni Singha & 

10. Exhibit.4(1), 4(2), 4(3), 4(4), 4(5), 4(6) & 4(7) are the customers application 

forms obtained from the CDR Branch of SP Office, Haflong. 

 

 

5. Defence Exhibits 

NIL 

 

6. Court Exhibits 

NIL 

 

 

               Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 
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     ORDER 

Date:  

30/10/19 Accused persons are present. 

In light of the discussion, observation, and the reasons, conclusion 

drawn in the judgment is that, prosecution has failed to prove the 

guilt of the accused Haibuaneing Nriame and Ajit Das as alleged 

U/S. 417/419/420/468/34 of IPC beyond reasonable doubt.  

 

Thus the accused Haibuaneing Nriame and Ajit Das are acquitted from 

the charges of offence punishable under section U/S. 

417/419/420/468/34 of IPC and are set at liberty forthwith. 

 

Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 30th day of October, 2019. 

 

Case is disposed of accordingly.                   

               

 

                           S.D.J.M. 

 

 

 

 

 

 

 

 

 

 

 


